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Abstract of tIzei’roceedings of the Council éf the Governor General of India,
_assembled for the purpose of making Laws and Regulations under the
provisions of the Act of Parliament 24 & 25 Vio., cap. G7.

The Council met at Government ITouso on Tuesday, tho 14th Decomber
1876. .

PRrEsEnT:

His Exccllency tho Viceroy and Governor General of India, @. a1 s. L,
Presiding.

His Honour the Lmutcnant—Govcrnor of Bengal.

Major-General the ITon’ble Sir H. W. Norman, . 0. B.

The Ion'ble A. ITobhouse, Q. ©.

The Hon’blo E. C. Bayley, 0. . I.

The Hon'ble Sir W. Muir, x. 0. s. I.

The IHon’'ble Sir A. J. Arbuthnot, K. 0. 8. 1.

Coloncl the Hon'ble Sir Andrew Clarke, n. B., K 0. M. G., C. B,

Tlic Hon’ble J. R. Bullen Smith.

The Hon’ble John Inglis, 0. s. I.

The Hon’ble Sir Douglas Forsyth, k. 0. s. 1.

The Hon'ble Ashley Eden, 0. s. 1.

The on’ble T. C. Hope.

His Highness Mahdrijd Iswarfparshdd Ndrdyan Singh Bahddur, of Benares.

The Hon’ble D. Cowie.

The Hon’ble R4jé Narendra Krishna Bahddur.

- NEW MEMBER.

 His Highness Manir&sf Iswarfrarsudp NArAvan SiNen Banmdour
took his scat as an Additional Member.

PRESIDENCY BANKS BILL.

The ITon’ble Sir W. Muir introduced tho Bill for constituting and regulat-
ing the Banks of Bengal, Madras and Bombay, and moved that it bo referred
to a Sclect Committeo with instructions to rcpmt in two montbs ITo said—

“Your L‘xccllcncy, when I obtained permission of the Council to intrc-
duce the Bill for constituting and regulating the threo Presidency Banks,
I stated tho occasion of tho mecasure to he tlnt Government had resolved
on retiring from its position as a sharcholder in the cnstmv Banks, a change
which rendered nccessary a new Act of incorporation.
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“I Wlll trouble the Councll now with but a very brief- namative of the
cucumstances wlnch have led to the present mensme The Bank of Bengal
took its” onfrin a8’ tho 1mmednte ‘result of an able letter nddxesscd in 1801
to the Govcxnment of Indna by its Accouut'mt Geneml M. Hcm y S{'. G. 'l‘ucker,
in’ Wlnch Te ‘showed’ that a Bank’ was ncccss‘u‘y Doth in the interests of Gov-
crnment and of the morcantlle community. Money was in those days: raised by
\vhat wero called ‘Trcasuly Dbills.” But 'ﬂthouoh these boroe interest, they
were liable to depreclahon in the market, and by the combination chiefly of
Nativo brokcrs, were often at a heavy discount. To remove the inconveniences.
of this nrranﬂement and maintain the credit ‘of Government, Mr.. Tucker
argued that a bank was 1udlspensable and that in order to its secunty, it was
necessary that Government should aid it by .contributing as a shareholder
to its capital, and by sharing in its direction and in the privilege of voting.
Upon this footing the Bank of Bengal was opened in 1806, and obtained its
charter in 1809. Its capital was then £500,000, of which the State contribut-
cd £100,000. The capital was from time to time increased, and -now stands
at £2,200,000, of which £220,000 belong to Government. Up to 18564, the Se-
cretary was, w:th ono exception, a member of the Civil Service. Thus constitut-
ed, the Bank of Bengal has well answered its object. It has pmvcd a useful
auxiliary to the State and to the mercantile community, and in seasons of

~difficulty has often afforded substantial assistance and valuable suppmt to the
Exchequer

¢“The Presidency Bunk of Madras was incorporated by ‘Act IX of 1843,
superseding an alrcady existing State Bank. It also has proved, though on a
much smgller scale; a usecful institution, . :

y «The Bank of Bombay was first constituted by Act IIT of 1640, but it
came to a' disastrous ending. As is now matter of history, it suffered severe
losses in the wild and excited speculation which followed on the American war,

.and the rise in the price of Cotton; and in 1868 it was voluntarily wound up.
The now Bank of Bombay, Limited, rose upon its ruins, being constituted
by Artlcles of Association under the Indian Companies Act of 1866.

¢« A Oommission was appointed by tho Government of India to cnqmre
into the causes of failure of the Bombay Bank, and in 1869 this Commission
furnished an elaborate report of the results of the investigation. The majority
consisting of Sir Charles Jackson tho President, and Mr. Maxwell Melville,
‘were of opmmn that Government should retire from its position as shareholder.
Major Innes on the  contrary considered the position an expedient one. Sir
Charles Jackson's argument was that the partnership of Government and its
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participation in tho dircction of its business afforded no real security against
disaster; and that the Government Dircctors, having other important duties of
their own to perform, had not the leisure (and not always the special qualifica-
tions) to enforce an effective and vigilant control. The connection, while thus
giving no material proteotion, was looked upon by the outside world as an all-
poweiful guarantee; and in the event of failure, the discovery that that guar-
antco was worth nothing must create wide-spread dissatisfaction, as it really
did in the case of the Bombay Bank. In short, there was an apparent, but
not any real, responsibility. Turther it was urged that the nocessity for
connection with the State no longer existed ; it might have been expedient or
oven 1nd1spensable in-the poverty of morcantile resources at the beginning
of the century to support tho credit of the Bank by Government capital and
dircction. But this had long cecased to be the case, and there were now
abundant materials, altogether apart from the State, for banking upon a sccure
and independent basis. And even supposing a Bank to be nceded for the
transaction of the business of Government and the custody of its balances,
sufficicnt security could ho obtained by legal checks and restrictions upon a
private Bank, without the Stato becoming itself a sharcholder.

¢ The position thus contcnded for has been accepted by Her Majesty's
Government, Various opinions have prevailed upon it, and much discussion.
Tor my own part, I agree in the conclusion that has been come to as upon the
whole the most wise and expedient. But in truth the subject is now beyond
the rango of discussion. The scparation has been deliberately resolved upon
Dby the highest Authority ; and it only remains to provide measures for giving
offect to it, and for the constitution of new Banks independent of the Govern-
mont, but on so secure a basis that ‘they can be used by Government for the

purposes of the Exchequer.

« Such being the case, it has become necessary to provide for tho disposal
of the shares of Government and to remodel the Acts of incorporation; and
the opportunity is taken to make one Act under preciscly the same conditions
applying to all the three Banks. Although the State will no longer be a share-
holder in the Banks, it will still be a depositor; all payments to or by Govern-
mient at the several presidencies will bo paid by or to the respective Banks,
which, as Baunkers of the State, will transact the business of Government at the
prcsxdcucms The provisions on this head will be found under .section 11 of
the Bill. These provisions render it necessary that the interests of tho public
chould be secured by certain legal safeguards and restrictions on the kind of
business to be transacted by the Bank and the mode of its transaction, by the
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- power of mspcctlon on the pmt of Govemment nnd by the pcnodlcal pnhhcatlon
_of the state of, the Bnnhs ‘sscts and balances. . At the same tlme such ‘relaxa-
" tions in the exxstmg law as lmvo bcen found compatlblc w1th safety have been -
admitted_ i ~ ’

T A IR AA T
[
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el « The Bill wluch I now mh‘oduce is ba.se(l upon a dmft dmwn by the New
Bnnk of Bombay in 1872 and it haa'been ‘subjected to very careful and anxi-
" ous 1 revision'in_ the I‘mo.noml and Levlslatwe Depurtments. , Advantawe ‘has
’:vbeen ﬁeely taken of the : crltlclsms recelved flom ‘the dlrectoxs of the three
Banks v I‘urther suogestlons will no. doubt e’ advanced by the dlrectors an(l"
others while the Bill is beforo the Select Oommittee ; and they will there recelve
the fullest consndcratlon, with the aid which I trust we ‘shall obtain from my
hon’ble friends tho mercantile members of the Council. The Bill is in itself
much mone clabomte and systematio than any of the previous enactments,
and 1t may be hopcd will prove well adapted for its object. If passed into

" law, ‘I ‘have every confidence that it wnll afford ufull sccurity and yet nmple
' hbexty of action.”

..

s The olnel’ relaxatlons in the modo of conductmm business are these :—

“The Bnnks may invest in lew'ty stock debentures or shares of ‘Railway -
or other Companies of which the jnterest has been guaranteed by Government
(section 9, (a) clause 8). They may similarly invest in the debentmes of legally
constituted municipalitics. (clause 4), The advance of money is no longer -
restiicted to goods ‘not of a perishable nature ;* it is left in the discretion of
.the Banks whethcl the goods are of & nature to warrant advances or not, with-

_out any nsk of a breach of the law (clause 5). ' Lastly, branches may be opened

anywhero within the 1espcotwe pnesxdencles at discretion' and with no need of
) Govcmment sanction (section 16)." - .

“In this lnst scction (15) it" has been provided that the agency of the’
Bank of Bengal now in Bombay shall not De disturbed. The Council are aware
that much controversy has existed between the New Bank of Bombay and the
Bank of Bengal in respect of this avenoy ; and it has been finally declded by
Her Mnjesty s Government not to inmsist upon its withdrawal. The scope of
this agency is limited to what has been hitherto its object, numely, the transac-,
tion of the business proper of the Bank of Ben"nl and it will not interfere with
tho functlons ‘of the Pxesulency Bank beyond those limits. - The new Bank
has ﬂounshed noththstandmw the exlstcnce of  this a"ency, and there is no
reason to apprehend any injury | to it flom tho samo cause in the fpture. I may
add that should permission bo nt any future timo given to the Bank of Bombay
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to establish a corresponding ageney in Oalcutta, it will be under preciscly the
samo restrictions, for the imposition of which due power has been reserved in

section 16.

“Two new restrictions on the scope of the Bank’s business may be noticed
as having been based on the expericnco gained from the failure of tlie Bombay
Bank and the suggestions of tho commission. One is the prohibition of dis-
counting sccurities supported by only one name (section 10 (e)), the expediency
of which, as bearing on safe banking, needs no illustration. The other is that
advances (other than those upon sccurity authorised by the Bill) are limited: in
respeet of any single person or firm at any ono time to Rs. 6,00,000. On this °
subject Sir Charles Jackson wrote—

i U would be advisable, considering the pressure brought to bear on Directors in such
mercantile communitics s Bomlny, that the Indian Act should mention some limit bcyond
which no person, firm or company should be under advance. The limit mentioned in the old
Bombay Act (III of 1840) of three Lakbs for individual firms is rather low for these days, and
it is clear that the bills of the large Indian Banks might safely be taken for a larger amount.’

“Following this opinion, and after careful deliberation, the nmount has
been doubled and the limit enlarged to six Lakhs.

«“The terms of the contracts between Government and the Banks are still
under negotiation; but no difliculty is apprchended in the settlement of such
conditions as shall be readily accepted both by Government and by the Banks.

“ Among the details which will come before the Select Committco is one
which I may here allude to. The shares have been lowered in amount, and it
is not improbable that this may have the effect of bringing in a larger number
of the holders of small shares. In the schedule of votes, a number of small
capitals héld separately by different sharcholders carry a larger voting power
than- a much greater capital singly held. It will be considered whether
greater weight than at present should not be given in the scale of votes to the

lorger capitals.

« These are all the remarks which it occurs to me to make upon the Bill.
A new era now opens for the Presidency Banks. They emerge from Govern-
ment control. Only so much inspection is insisted on as will gatisfly the Govy-
ernment that tho requirements of the Act are being carried out, and that its
balances are safo under the Bank’s custody. At this juncture it is ught that,
on the part of Government, I should acknowledge the valuable services which
have been rendered by the Banks as heretofore constituted, and specially by the

/]

—
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_‘most 1mportant of thcm, the B‘mk of Ben«ra] to Government, and’ likewise
" the useful’ posxtlon thoy ‘have “occupied in : aiding—~what really constitutes
. the prospcuty of. the State—the interests of the commeroial commumty of
g Indxa .'l‘he Banks have no .doubt done good busmess for themselves, and
- upon 1 the. whole yielded to their sh'neholders cxcellent returns on the .capital
;- mvested.” But thon' good maunfrem‘bnt and thelr success in tlns respect is
reason why the Statc should not acknowledoe its oblloatlons for the beneﬁts

Whlch lt hns recelved f1 om asSocmtlon mth them. . B )
RN And thele is evely reason ‘to hope and trust that in the future tbese :
'beneﬁts will not be lesseued und that under a more pelfect deﬁmtlon of. the '
limits of safe business-and of legal responsxbxhtles and obligations, greatex

liberty of action may be exercised without any reasonable risk of disaster ; and
the secuntles of the law plove no bar to financial success.”

'l‘he Hon’ble Mr. BULLEN SyITh said that conneoted as he was w1th oné of
the three Presidency Banks of which Sir William Muir had just been speaking,
it would scarcely be possible to allow the motion to pass without expressing the
grent satisfaction which he felt at the introduction of the Bill, which pxomlsed
to put,an end to'a certain amount of nnxxety and uncertainty which had for
a long, althouglh perhaps unavoidable, périod existed as to what wéib to be the
precise relations of Government with the Presidenoy Banks in. future; and
the conditions upon which those institutions were to conduct their business.

‘He had listened with great interest to all that had fallen from the hon’ble
member as to thc rise and progress of these Banks, and although he (MR.
. BurLeN SmiTH) conceived there might be difference of opinion as to whether or
‘not there'did exist at the present time a real necessity for the severance of that
"connection which had 80 long and with sucli gréat advantage subsisted betweon
the Governiient and thése Banks, "yet he was for his part 'somewhat cmeless to
enquire as to the precise need for that sevemnco The Banks had deuvcd great
advantago from that connection in times pnst but e thought the moral suppmt
which the Govemment lent to the Banks, besides its material suppmt Wwas now
no longer required.  He' thought these institutions were now in a position to
go on alone, which they were not at the time of their original estabhshment

and that suppoxt which was in the early days almost necessary, Was now no
longer reqmrcd

As to the Bill itself, he was quite preparcd to say that in most parti-
culars he was content with it. There were ono or two scctions which he .
thought wero too strictly drawn, iua's‘n.auch as he believed it would bo found
that, in rogard to the amount of capital available and business transacted
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conditions which applicd with cquity and propriety to ono might not with
equal equity and propriety apply to others. These, howover, would be matters
for discussion in Committco, and he was quite sure that anything which might
bo said from his point of view and that of others would receive tho utmost
attention.

In conclusion, he desired especially to express his high approval of, and the
pleasure with which he had read, scction 16 of the Bill, establishing legally the
agency of the Bank of Bengal at Bombay. That agency, it was not too much to
say,had during several years becn assailed with great bitterness and determination.
Attompts had been made repeatedly to procure its removal, and assertions made
that it was carrying on other than its own legitimate operations. An enquiry
was made by the Government of India some time ago into theso allegations,
and the fact that the agency of the Bank of Bengal had not been prohibited
from remaining in Bombay was, he prosumed, suﬂiucnt evidenco that the
Government was satisficd that the charges were unfounded, and that the
agency was not acting as a branch, but was doing the work for which it was
established, and that only. Still he welcomed this section, becauso its intro-
duction into the Bill seemed to proclaim in a public manner that the Bank of
Bengal had not gone to Bombay under false pretences, that it had not asked
leavo to do one thing and done another, that the agency was acting strictly
within its functions as such, and that the Bank had in all loyalty and good
faith confined its operations in Bombay to the purposes for which it sought and
obtained permission to establish an agency in that city. With these obscrva-
tions he had much pleasure in supporting the motion.

The Hon'ble RAJA NARENDRA -KrisnnNA BamApur said that the Bill
proposed to confirm the salo of the shares held by the Government in the Banks
of Bengal and Madras to the private proprictors of these Banks; or, in other
words, tho Government wanted to.modify materially its conncction with them.
Sinco the establishment of these Banks their affairs (ho alluded espcoially to
tho Banks of Bengal and Madras) had been managed partly by experienced
Civilians appointed by Government, and partly by influential members of
the morcantile community. Tho banking business, under their joint man-
agement, had generally prospered. The exorcise by Government of a
lealthy control over tho Banks had hitherto supplied a firm foundation for the
unbounded confidence of Native and European sharcholders, as well as of the
public at large. The present Bill, by upsctting, to a very great extent, this
long existing wiso arrangement, would take away a powerful safeguard, unsot-
tle a varicty of intcrests, and scriously affect many existing transactions. 1le
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.nced only specnfy tho OXIStlDf’ pmctwe of most Natlves, and, he believed of
- the Buropcans, plefemno to deposit money in these Banks' instead of in other
--Banks, althoufrh ‘the latter allowed o certain interest on the depos:ts He
, wht also be allowed fo observe that financial schemes of great magnitude in -
tlns country, wlnch had not enjoyed ‘the supcrvxsxon of Govemmcnt had
‘ genemlly collapsed. The Government, indeed, had, with a due- regmd to the‘
; punclples he had touched upon, made certam salutmy ]’_)I‘OVISIODS, as éxplained

f _“'m tho concludmg pnragraph of the, Statement of Objects and Reasons of the Bill ;
‘but ho would suggest the propuety of assocmtmg a competent Civilian with"
the exccutive functionaries of the Banks, without which, he feared, the exxstmg
unlimited confidence of the public in the transactions of the Banks could not
remnin intact. ' Although the Government would cease to have any direct
pecuniary concern in-the Banks, yet, as they would be empoweled to act as

bankers for the Government, it ought very legitimately to have lts own respon-
sible officer to superintend their affairs,

. The Hon'ble Str W. Mum in a few words expressed his great satisfaction
at what bad fallen from his friend, Mr. Bullen Smith, and the support he had
accorded to the action of the Government : he could only again assure him that
every attention and consideration would be gwen to any suggestions or remarks’

that might come either from individual membels of the mercantile commumty
or from the Directors of the Banks,

'With reference to the remarks of Rj& Narendra Krishna, he trusted that.
the gloomy apprehensions he had expressed from the Banks not having con-
nection with the State, or Oivilians not being in their direction, would be falsi-

"fied in the result, and that the carcfully-dra,wn provisions of the Act would
secure all the protection nccessary for, or desired by, the public.

The Motion was put and agreed to.

The Hon’ble 81r ' W. MuIR also moved that the Bill be pubhshed only in .

]]nghsh in the Gazette of India, the Calcutta Qazette, the Fort St George
Gazeéte and the Bombay Government Gazette

The Motion was put and agreed to. .

CALOUTTA UNIVERSITY (IIONORARY DEGREES) BILL.

The Ion’ble Mr. Hopimouse moved for lcave to int;odu_ée a Bill to
authorize the University at Calcutta to grant Honorary Degrees.

Ho said that the growth of this University had been such that, independ-
ently of any special occasion, it might be proper to consider whethcr they
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should not havo the power to grant Honorary Degrees. There was however a
speoial occasion which this Bill was intended to meet; namely, the visit of
His Royal Highness the Prince of Wales, upon whom it was proposed to confer
such a Degroe. But tho University had no power at present to confer Degrees
without examination. The Corporation was established by an Act of this Coun-
cil passed in the year 1857, and in the preamble of that Act the scope of the
Corporation was described .as being for the purposo of ascertaining, by means
of examination, the persons who had acquired proficiency in certain specified
subjects, and of rewarding them by Academical Degrees as marks of honour.
In the 11th section of the same Act it was provided that the University
should have power, after oxamination, to confer the soveral Degrees therein
specified. These were the Dogrees of Bachelor of Arts, Master of Arts,
Bachelor of Laws, Licentiate of Medicine, Doctor of Medicine, and Master of .
Civil Engincering. Those were the provisions of the Act of 1857. It was
subsequently fdund convenient to give the University greater latitude with
respect to the Degrees to be conferred ; and accordingly, by an Act passed in
1860, it was provided that the University might confer such Degrees as they
should appoint by any byc-laws. But it was also provided that all the provi-
sions which were contained in the Act of 18567 with respect to the old
Degrees should apply also to the new Degrees to be created under the Act
of 1860. Therefore it remained the case that no Degree conferrible under
the Act of 1860 could be conferred without examination. Under the powers
given by the latter Act, a bye-law was passed establishing the Degreo of Doctor
in Law. Shortly afterwards, in the year 1862, it was a matter of discussion
amongst the University authoritics whether or not thoy should apply for power
to confer Honorary Degrees. There was a good deal of difference of opinion at
that timo, but upon the whole the opinion prevailed that the University was too
young a body to confer such chrcps, and that it would be better to wait until
it had grown into a larger body blefore that subject was mooted. Now the
growth of the University had been very rapid, and it had taken an import-
ant place in the Indian community. And he thought that when a personage.
in the position of the Prince of Wales came forward and expressed his readiness
to bo the first recipient of such a Degree, the University nced not bo very
modest in the matter but might consider themselves competent to confer it.

As Mz, Hopmouse was about to ask His Exccllency to suspend the Rules
for the Conduct of Business, it would be convenient to go on and state what wero
the contents of the Bill. The reasons for suspending the Rules were that the
time was short, that there were many arrangements to make, and that it was
desirable that the University authorities should know in what position they stood.

¢
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The obJect of the Bxll was ono as to which he should hardly. antlclpato any differ-
ence of opmlon, The suluect-matter was very mmple, and the precautlon had been -
,tulxen to submit the draft which the Council had in their hands to the Syndicate of
"tho Umvexsxty It had been carefully exummed by them, and had been approved
in tbe fonn in which it stood.. .Therefore it was not likely that we should find er-
rors in tho draft if the Council passed it in that form. The nature of the Bill was
'of the snnplest possiblekind. It stated briefly that position of things which he
lm.d stated to the Council rather more fully, and then it provided that, with the -
consent of the Ohancellor of the Umvm'sxty, the Byndicate might grant any
Academical Degree to any pclson without requiring him to undergo an examina:
tion. But it pronded that the Vice-Chancellor and at least four members of
the Syndicate should certify that, by reason of eminent attainments and position,
he was a fit person for such Degree. The Council were doubtless aware that
the exeocutive powers of the University were managed by a body called the
Syndicate, and one of these powers under the bye-laws of the University was
to grant Degrees, Honours and Rewards.. Therefore it.was proposed that the
Syndicate should grant any such Degree as the University might think fit to
establish under the Act of 1860. They had established the Degree of Doctor of
Laws. It was a fit Degree to confer upon His Royal Highness the Prince
of Wales, and therefore it was proposed to confer that Degree upon him in thé
present instance. 'With respect to the safe-guards provided, it was not thought
desirable that any very wide door should be open to persons to come in and ask
for an Honorary Degree. It was therefore thought fit that a'large number of
the Syndicate, and the Chancellor, who stood quite independent of the Syndicate,
should agree in the propriety of conferring such a Deoree on any person.

His Excellency THE PRESIDENT said :—* As I have the honour, in vlrtue
of my office, to fill the office of Chancellor of the Calcutta University, I wish
to state that the object of this Bill has my entiro concurrence. In fact it was
6wiug to my own suggestion that the question of conferring an Honorary Degree
of the Calcutta University on Ilis Royal Highness the Prince of Wales was
copsidered by the Byn(hcdte It appeared to me not only to be a proper com-
pliment to offer on behalf of the University to His Royal Highness, but also
a fitting occasion upon which His Royal Highness might be brought into con-
nection mth the great educational institutions of India which have attained
their highest development in Calcutta. It was a matter of surprise to mo to
find that there was some difficulty with rcspect to the power of the University
to confer an Honorary Degree of this natura, and the Bill which my honourable
friend, Mr. Hobhouse, has asked leave to introduce to-day, has been framed
simply for the purpose of removing that difficulty.
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“Tho reasons given by my honourable friend, Mr. 1Hobhouso, amply
Justify me in suspending tho Rules for the Conduct of Business, and asking tho
Oouncil to pass this Bill to-day.” '

The Motion was put and agrecd to.

Tho Hon’blo Mr. Honmouse having applied to His Ixcellency the
President to suspend the Rules for the Conduct of Business,

Tho PrEsIDENT declared the Rules suspended.

The Hon’ble Mr. Ionuoust then moved that the Bill be taken iﬁto
consideration.

The Motion was put and agreed to.

The ITon’ble MRr. HoBmouse also moved that the Bill be passed.

The Motion was put and agreed to.

SUNDRY BILLS.

The Hon'blo Mr. Hoprouse also moved that the Hon’ble R4j4 Narendra
Krishna Bahfdur be added to the Sclect Committeo on the following Bills :—

To consolidate and amend the law relating to Pleaders and Mukhtdrs :

To consolidate and amend the laws relating to the Procedure of the
Courts of Civil Judicature. '

The Motion was put and agreed to.
The fOllOW.}:I.lg Sclect Ocmmittee was named :—

On the Bill for constituting and regulating the Banks of Bengal, Madras
and Bombay——The Hon'ble Mr. Hoblouse, the on’ble S8ir A. J.
Arbuthnot, the Hon’hle Messrs. Bullen Smith, IIope and Cowie, the IIon’blo
R4j4 Narcndra Krishua and the mover.

The Council then adjourned to Tuesday, the 21st Decomber 1875.

WHITLEY STOKES,
OALCUTTA ; Secretary to the Government of India,
The 14th December 1875. } Legislative Department.

Office Supd. Gort, Prioting.—No, 192 L D,.~21-12-76,—230.





